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nhrc.nic 

NHRC, India takes suomotu cognizance of the reported gang rape of a speech & 

hearing impaired woman by two men after chasing her down on roads in the 

Balrampur district, Uttar Pradesh 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suomotu-cognizance-reported-

gang-rape-speech-hearing-impaired 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC, India takes suo motu cognizance of the reported gang rape of a speech & hearing 

impaired woman by two men after chasing her down on roads in the Balrampur district, 

Uttar Pradesh 

Issues notices the State DGP and the District Magistrate calling for a detailed report on 

the matter within two weeks 

The report expected to include the status of the investigation and compensation, if any, 

granted to the victim 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that on 11th August, 2025, a speech and hearing impaired woman was 

subjected to gang rape by two people after chasing her down on the roads in the 

Balrampur district, Uttar Pradesh. Reportedly, the incident occurred when the victim was 

coming back after visiting her maternal uncle. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights of the victim. Therefore, it has issued notices to the 

State Director General of Police and the District Magistrate calling for a detailed report on 

the matter within two weeks. 

The report is expected to include the status of investigation and compensation, if any, 

granted to the victim. 

***** 
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Hindustan Times 

Balrampur gangrape: NHRC seeks report, issues notices to DGP, DM 

https://www.hindustantimes.com/cities/lucknow-news/balrampur-gangrape-nhrc-seeks-

report-issues-notices-to-dgp-dm-101755883766410.html 

By HT Correspondent, Lucknow 

Updated on: Aug 22, 2025 10:59 pm IST 

The NHRC has taken suo motu cognizance of a media report of the incident that occurred 

when the victim was coming back after visiting her maternal uncle 

National Human Rights Commission of India on Friday took suo motu cognizance of the 

reported gangrape of a speech and hearing impaired woman by two men after chasing 

her on roads in Uttar Pradesh’s Balrampur district on August 11, said a press release 

shared on NHRC official website. 

The Commission issued notices to UP director general of police Rajeev Krishna and the 

Balrampur DM calling for a detailed report on the matter within two weeks. The report is 

expected to include the status of the investigation and compensation, if any, granted to 

the victim. 

The NHRC has taken suo motu cognizance of a media report of the incident that occurred 

when the victim was coming back after visiting her maternal uncle. The Commission has 

observed that the contents of the news report, if true, raise serious issues of violation of 

human rights of the victim. 

On August 13, the Balrampur Police arrested the two accused after an encounter. The 

accused, identified as Ankur Verma, 21, and Harshit Pandey, 22, sustained injuries during 

a police chase when they tried to evade arrest. 
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Deccan Herald 

NHRC notice to UP's police chief, Balrampur DM over ̀ gang-rape’ of specially-abled 

woman 

The National Human Rights Commission has observed that the content of the news 

report, if true, raises serious issues of violation of the victim's human rights 

PTI Last Updated : 22 August 2025, 23:43 IST 

https://www.deccanherald.com/india/uttar-pradesh/nhrc-notice-to-ups-police-chief-

balrampur-dm-over-gang-rape-of-specially-abled-woman-3693428 

An anti-rape poster. Image for representational purposes.Credit: Reuters File Photo New 

Delhi: The NHRC on Friday said it has issued notices to Uttar Pradesh's police chief and 

the district magistrate of Balrampur over reports that two persons allegedly raped a 

specially-abled woman after chasing her on the road. The National Human Rights 

Commission has observed that the content of the news report, if true, raises serious 

issues of violation of the victim's human rights. Therefore, it has issued notices to the 

state's director general of police and the district magistrate, seeking a detailed report in 

two weeks. The report is expected to include the status of investigation and 

compensation, if any, granted to the victim, the NHRC said in a statement. 

The NHRC has taken "suo motu cognisance of a media report that on August 11, 2025, 

a speech and hearing impaired woman was subjected to gang-rape by two people after 

chasing her down on the roads in the Balrampur district of Uttar Pradesh". Reportedly, 

the incident occurred when the victim was coming back after visiting her maternal uncle, 

it said. 

The NHRC has also issued notices to Andhra Pradesh government officials after it took 

notice of a media report that a 34-year-old woman died due to alleged medical negligence 

in the Anantapur district of the state. She was admitted to a private hospital and died due 

to "excessive bleeding" after the surgery, it said. State's principal secretary, department 

of health, medical & family welfare and the Anantapur Superintendent of Police, have 

been asked to submit a report, including the status of the investigation, within two weeks, 

it said.  

According to an August 4media report, the district medical and health authority "sealed 

the hospital and an investigation is underway," the rights panel noted. 
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Devdisourse 

Uttar Pradesh Under Scrutiny: NHRC Investigates Human Rights Violations 

The NHRC has issued notices to authorities in Uttar Pradesh and Andhra Pradesh over 

alleged human rights violations. A specially-abled woman was reportedly gang-raped in 

Balrampur, prompting an investigation. Separately, Andhra Pradesh officials are 

scrutinized after a woman's death allegedly due to medical negligence in Anantapur. 

https://www.devdiscourse.com/article/law-order/3581048-uttar-pradesh-under-scrutiny-

nhrc-investigates-human-rights-violations  

Devdiscourse News Desk | New Delhi | Updated: 22-08-2025 22:37 IST | Created: 22-08-

2025 22:37 IST 

The National Human Rights Commission (NHRC) has launched investigations into 

alleged human rights violations in two separate incidents in India. In Uttar Pradesh's 

Balrampur district, a specially-abled woman was reported to have been gang-raped by 

two individuals, highlighting serious human rights concerns, according to an NHRC 

statement on Friday. 

The commission has dispatched notices to the state's police chief and district magistrate, 

demanding a thorough report on the incident, including investigative progress and 

possibly compensation for the victim. This case unfolded when the victim, who is speech 

and hearing impaired, was allegedly attacked on the road on August 11, 2025. 

In a parallel development, the NHRC has also issued notices to officials in Andhra 

Pradesh following claims of medical negligence leading to a woman's death in the 

Anantapur district. The state's health department and police have been asked to submit 

a report on the issue as the hospital involved has been sealed pending investigation. 

(With inputs from agencies.) 
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The Week 

NHRC notice to UP’s police chief Balrampur DM over `gang-rape’ of specially-abled 

woman 

https://www.theweek.in/wire-updates/national/2025/08/22/des105-nhrc-up-woman.html 

PTI Updated: August 22, 2025 22:20 IST 

New Delhi, Aug 22 (PTI) The NHRC on Friday said it has issued notices to Uttar Pradesh's 

police chief and the district magistrate of Balrampur over reports that two persons 

allegedly raped a specially-abled woman after chasing her on the road. 

     The National Human Rights Commission has observed that the content of the news 

report, if true, raises serious issues of violation of the victim's human rights. 

     Therefore, it has issued notices to the state's director general of police and the district 

magistrate, seeking a detailed report in two weeks. 

    The report is expected to include the status of investigation and compensation, if any, 

granted to the victim, the NHRC said in a statement. 

     The NHRC has taken "suo motu cognisance of a media report that on August 11, 

2025, a speech and hearing impaired woman was subjected to gang-rape by two people 

after chasing her down on the roads in the Balrampur district of Uttar Pradesh".      

    Reportedly, the incident occurred when the victim was coming back after visiting her 

maternal uncle, it said. 

     The NHRC has also issued notices to Andhra Pradesh government officials after it 

took notice of a media report that a 34-year-old woman died due to alleged medical 

negligence in the Anantapur district of the state. 

     She was admitted to a private hospital and died due to "excessive bleeding" after the 

surgery, it said. 

    State's principal secretary, department of health, medical & family welfare and the 

Anantapur Superintendent of Police, have been asked to submit a report, including the 

status of the investigation, within two weeks, it said. 

    According to an August 4media report, the district medical and health authority "sealed 

the hospital and an investigation is underway," the rights panel noted. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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PTI 

NHRC notice to UP's police chief, Balrampur DM over ̀ gang-rape’ of specially-abled 

woman 

https://www.ptinews.com/story/national/NHRC-notice-to-UP-s-police-chief--Balrampur-

DM-over--gang-rape--of-specially-abled-woman/2847316 

NEW DELHI: (Aug 22) 

The NHRC on Friday said it has issued notices to Uttar Pradesh's police chief and the 

district magistrate of Balrampur over reports that two persons allegedly raped a specially-

abled woman after chasing her on the road. 

The National Human Rights Commission has observed that the content of the news 

report, if true, raises serious issues of violation of the victim's human rights. 

Therefore, it has issued notices to the state's director general of police and the district 

magistrate, seeking a detailed report in two weeks. 
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nhrc.in 

NHRC takes suomotu cognizance of the reported death of a woman due to 

negligence after surgery at a private hospital in Anantapur district, Andhra Pradesh 

https://nhrc.nic.in/media/press-release/nhrc-takes-suomotu-cognizance-reported-death-

woman-due-negligence-after-surgery 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC takes suo motu cognizance of the reported death of a woman due to negligence 

after surgery at a private hospital in Anantapur district, Andhra Pradesh 

Issues notices to the State Principal Secretary, Department of Health, Medical & Family 

Welfare and the Anantapur Superintendent of Police calling for a detailed report within 

two weeks 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a 34-year-old woman died due to alleged medical negligence in the 

Anantapur district of Andhra Pradesh. She was admitted to a private hospital and died 

due to excessive bleeding after the surgery. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights of the victim. Therefore, it has issued notices to the 

State Principal Secretary, Department of Health, Medical & Family Welfare and the 

Anantapur Superintendent of Police, calling for a detailed report including the status of 

the investigation on the matter within two weeks. 

According to the media report, carried on 4th August, 2025, the district Medical and Health 

authority sealed the hospital and an investigation is underway. 

***** 
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globalgreenews.com 

NHRC issues notice on death of woman due to negligence of private hospital at 

Anantapur in Andhra Pradesh 

https://globalgreenews.com/2025/08/22/nhrc-issues-notice-on-death-of-woman-due-to-

negligence-of-private-hospital-at-anantapur-in-andhra-pradesh/ 

By Team On Aug 22, 2025 

NHRC takes suomotu cognizance of the reported death of a woman due to negligence 

after surgery at a private hospital in Anantapur district, Andhra Pradesh 

Issues notices to the State Principal Secretary, Department of Health, Medical & Family 

Welfare and the Anantapur Superintendent of Police calling for a detailed report within 

two weeks 

The National Human Rights Commission (NHRC), India has taken suomotu cognizance 

of a media report that a 34-year-old woman died due to alleged medical negligence in the 

Anantapur district of Andhra Pradesh. She was admitted to a private hospital and died 

due to excessive bleeding after the surgery. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights of the victim. Therefore, it has issued notices to the 

State Principal Secretary, Department of Health, Medical & Family Welfare and the 

Anantapur Superintendent of Police, calling for a detailed report including the status of 

the investigation on the matter within two weeks. 

According to the media report, carried on 4th August, 2025, the district Medical and Health 

authority sealed the hospital and an investigation is underway. 
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Medical Dialogues 

NHRC issues notice to UP Govt over patient's death at Kanpur Medical College 

https://medicaldialogues.in/news/health/hospital-diagnostics/nhrc-issues-notice-to-up-

govt-over-patients-death-at-kanpur-medical-college-153843 

22 August 2025 

National Human Rights Commission 

New Delhi: Taking suo motu cognisance of a media report highlighting the death of a 

patient due to a lack of proper treatment at Kanpur Dehat Medical College, the National 

Human Rights Commission (NHRC) has issued notices to the Chief Secretary and the 

Director General of Police, Uttar Pradesh, seeking a detailed report within two weeks. 

The media report stated that a 25-year-old patient died allegedly due to mismanagement 

by the hospital and police personnel, as well as a lack of proper treatment at the medical 

college, as he was left unattended. 

It has been alleged that the doctor on duty had referred the unconscious patient to Lala 

Lajpat Rai Hospital in Kanpur, but the police escort arrived 6-7 hours late, during which 

the patient had died. The body reportedly remained in the ward for several hours until it 

began to decompose, forcing other patients to leave, after which it was shifted to the 

mortuary. 

Medical Dialogues had earlier reported that a 25-year-old patient referred from Dehat 

Medical College to Kanpur’s LLR Hospital passed away after allegedly waiting for hours 

without proper transfer arrangements. Even after his death, his body remained on a bed 

in the emergency ward for nearly 11 hours, raising serious concerns over hospital 

protocols and accountability. 

The incident occurred on August 9, when the critically ill patient was brought to the 

hospital by two individuals who left immediately after admitting him. At that time, he was 

unconscious. 

Reportedly, the doctor on duty referred him to another hospital, but since he had nobody 

to accompany him, the message was sent to the local police station to provide a guard to 

go with him. The police escort did not reach the hospital for about 6-7 hours, and the 

patient died during this period. 

According to the media report, published on August 11, police claimed that a guard was 

sent to the hospital to escort the patient, but he could not be taken to the referral facility 

due to the non-availability of an ambulance, while hospital authorities reportedly 

maintained that an ambulance was available. 

In a press release, the Commission observed that if the contents of the news report are 

true, the matter raises serious concerns of human rights violations. It has, therefore, 
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issued notices to the Chief Secretary and the Director General of Police, Uttar Pradesh, 

calling for a detailed report within two weeks. 

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous 

statutory body, is an embodiment of India's concern for the promotion and protection of 

human rights. The apex human rights body has the power to take suo motu (on its own 

motion) action based on media reports, public knowledge or other sources, without 

receiving a formal complaint of human rights violations. 
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Nhrc.nic 

NHRC, India takes suo motu cognizance of the reported denial of medical treatment 

to an ailing girl at a government-run hospital in Lucknow, Uttar Pradesh 

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognizance-reported-

denial-medical-treatment-ailing 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC, India takes suo motu cognizance of the reported denial of medical treatment to 

an ailing girl at a government-run hospital in Lucknow, Uttar Pradesh 

The father rushes the girl to a private hospital after her condition deteriorates 

The Commission issues notices to the State Chief Secretary calling for a detailed report 

on the matter within two weeks 

The report expected to include the health status of the ailing girl 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that in Lucknow, Uttar Pradesh, the parents of an ailing girl were forced 

to rush her to a private hospital after the doctors at a government-run hospital did not 

provide her any treatment despite repeated requests for two hours. Reportedly, when her 

condition deteriorated, the father carried her on his motorcycle to a private hospital as the 

government hospital did not even provide an ambulance. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary, 

Government of Uttar Pradesh, calling for a detailed report on the matter within two weeks, 

including the health status of the ailing girl. 

According to the media report, carried on 14th August, 2025, the aggrieved family had 

travelled all the way from their village in the Sitapur district to the government-run 

Ramsagar Mishra Hundred-Bed Combined Hospital in the BakshiKaTalaab (BKT) area 

of Lucknow for the medical treatment of the girl suffering from jaundice. 

***** 
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PIB 

NHRC, India takes suo motu cognizance of the reported denial of medical treatment 

to an ailing girl at a government-run hospital in Lucknow, Uttar Pradesh 

The father rushes the girl to a private hospital after her condition deteriorates 

The Commission issues notices to the State Chief Secretary calling for a detailed report 

on the matter within two weeks 

The report expected to include the health status of the ailing girl 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2159889 

Posted On: 22 AUG 2025 6:43PM by PIB Delhi 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that in Lucknow, Uttar Pradesh, the parents of an ailing girl were forced 

to rush her to a private hospital after the doctors at a government-run hospital did not 

provide her any treatment despite repeated requests for two hours. Reportedly, when her 

condition deteriorated, the father carried her on his motorcycle to a private hospital as the 

government hospital did not even provide an ambulance. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary, 

Government of Uttar Pradesh, calling for a detailed report on the matter within two weeks, 

including the health status of the ailing girl. 

According to the media report, carried on 14th August, 2025, the aggrieved family had 

travelled all the way from their village in the Sitapur district to the government-run 

Ramsagar Mishra Hundred-Bed Combined Hospital in the BakshiKaTalaab (BKT) area 

of Lucknow for the medical treatment of the girl suffering from jaundice. 

*** 

NSK 

(Release ID: 2159889) 
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PIB 

राष्ट्र ीय मानवाधिकार आयोग ने उत्तर प्रदेश के लखनऊ स्थित एक सरकारी अस्पताल में एक बीमार 

लड़की का इलाज करने से मना करने की खबर पर स्वतः  संज्ञान धलया 

बच्ची की हालत ज्यादा खराब होने पर उसके पपता उसे पनजी अस्पताल ले गए 

आयोग ने राज्य के मुख्य सपिव को नोपिस जारी कर दो सप्ताह के अंदर मामले पर पवसृ्तत ररपोिट देने के 

पलए कहा 

ररपोिट में उम्मीद है पक बीमार लड़की की स्वास्थ्य स्थिपत की जानकारी शापमल की जाएगी 

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2159921 

Posted On: 22 AUG 2025 6:43PM by PIB Delhi 

राष्ट्र ीय मानवापिकार आयोग (एनएिआरसी) ने एक मीपिया ररपोिट पर स्वतः  संज्ञान पलया है, पजसमें कहा 

गया पक उत्तर प्रदेश की राजिानी लखनऊ में एक बीमार लड़की के माता-पपता को उसे एक पनजी अस्पताल 

में ले जाने के पलए मजबूर होना पड़ा क्ोपंक सरकारी अस्पताल के िॉक्टरो ंने दो घंिे तक बार-बार अनुरोि 

करने के बावजूद बीमार लड़की का इलाज नही ंपकया। बताया गया पक जब लड़की की हालत ज्यादा पबगड़ने 

लगी तो उसके पपता उसे अपनी मोिरसाइपकल से एक पनजी अस्पताल ले गए क्ोपंक सरकारी अस्पताल ने 

उसे एमु्बलेंस तक उपलब्ध नही ंकरवाया। 

आयोग ने अवलोकन पकया पक अगर यह खबर सही है तो यह मानव अपिकारो ंके उलं्लघन का गंभीर 

मामला है। इसपलए आयोग ने इस मुदे्द पर उत्तर प्रदेश के मुख्य सपिव को नोपिस जारी कर दो सप्ताह के 

अंदर बीमार लड़की की स्वास्थ्य स्थिपत सपहत पवसृ्तत ररपोिट देने के पलए कहा है। 

उले्लखनीय है पक 14 अगस्त 2025 को प्रकापशत एक मीपिया ररपोिट के अनुसार, पीपड़त पररवार पसतापुर 

पजले में अपने गांव से लखनऊ के बक्शी का तालाब (बीकेिी) के्षत्र में स्थित सरकारी रामसागर पमश्रा सौ-

शय्या संयुक्त अस्पताल में पीपलया से पीपड़त लड़की का इलाज कराने के पलए पहंिे िे। 

**** 

पीके/केसी/एके/ िीए 

(Release ID: 2159921) 
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The Indian Awaaz 

NHRC Takes Cognizance: UP Health System Under Fire After Hospital Refusal 

Sparks Outrage 

https://theindianawaaz.com/nhrc-takes-cognizance-up-health-system-under-fire-after-

hospital-refusal-sparks-outrage/ 

 Aug 23, 2025 

Lucknow/New Delhi 

Exposing the grim reality of India’s public healthcare system, the National Human Rights 

Commission (NHRC) has taken suo motu cognizance of a shocking media report from 

Lucknow, Uttar Pradesh. The report alleged that a critically ill girl was denied treatment 

for over two hours at a government hospital despite repeated pleas from her parents. 

According to reports, the girl, suffering from jaundice, had been brought all the way from 

her village in Sitapur district to the Ramsagar Mishra Hundred-Bed Combined Hospital in 

Bakshi Ka Talaab, Lucknow, by her parents in hope of urgent medical care. However, 

doctors allegedly refused to provide any treatment or assistance. 

Father Forced to Rush Daughter on Motorcycle 

When the girl’s condition worsened and no ambulance was provided by the hospital, her 

father was forced to carry her on his motorcycle to a private hospital. The desperate act 

has sparked outrage, highlighting the apathy and insensitivity of public health 

institutions in the state. 

NHRC Intervention 

The Commission observed that if the allegations are true, they represent a serious 

violation of human rights. It has issued notices to the Chief Secretary of Uttar Pradesh, 

directing a detailed report within two weeks, including the current health status of the girl 

and a clear account of the hospital’s conduct. 

Political and Public Outcry 

The incident comes at a politically sensitive time, with opposition parties already targeting 

the government over the collapse of rural and urban healthcare services. The shocking 

neglect in Lucknow, the state capital itself, raises deeper concerns about what patients 

face in smaller districts and villages. 

Critics argue that such incidents expose the failure of government hospitals to provide 

even the most basic medical care, forcing poor and middle-class families into crippling 

debt at private facilities. 

The Larger Picture 
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For millions of families across Uttar Pradesh and other states, public hospitals remain the 

first hope in medical emergencies. But frequent reports of mismanagement, negligence, 

and lack of accountability have eroded trust in the system. With elections approaching, 

healthcare is expected to emerge as a central electoral issue, and this incident could 

become a flashpoint in the political debate over governance and public welfare. 

All Eyes on the Government’s Response 

The NHRC’s intervention has brought national attention to the case. The coming days will 

reveal whether the state government chooses to act decisively against the erring officials 

or dismisses the incident as an isolated lapse. For now, the case stands as a stark 

reminder of the urgent need to reform India’s public healthcare system before more lives 

are put at risk. 
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Bhaskar  

राष्ट्र ीय: एनएचआरसी ने सरकारी अस्पताल में लड़की का इलाज करने से मना करने पर ललया स्वतः  

संज्ञान 

राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने उत्तर प्रदेश के लखनऊ स्थित एक सरकारी अस्पताल में 

एक बीमार लड़की का इलाज करने से मना करने की खबर पर स्वतः  संज्ञान धलया। आयोग ने राज्य के मुख्य 

सधचव को नोधिस जारी कर दो सप्ताह के अंदर मामले पर धवसृ्तत ररपोिट देने के धलए कहा। 

https://www.bhaskarhindi.com/other/indian-national-human-rights-commission-nhrc-

1175696 

22 Aug 2025 8:41 PM 

नई धदल्ली, 22 अगस्त (आईएएनएस)। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने उत्तर प्रदेश के 

लखनऊ स्थित एक सरकारी अस्पताल में एक बीमार लड़की का इलाज करने से मना करने की खबर पर 

स्वतः  संज्ञान धलया। आयोग ने राज्य के मुख्य सधचव को नोधिस जारी कर दो सप्ताह के अंदर मामले पर 

धवसृ्तत ररपोिट देने के धलए कहा। 

एनएचआरसी ने एक मीधिया ररपोिट पर स्वतः  संज्ञान धलया है, धजसमें कहा गया धक उत्तर प्रदेश की राजिानी 

लखनऊ में एक बीमार लड़की के माता-धपता को उसे एक धनजी अस्पताल में ले जाने के धलए मजबूर होना 

पड़ा, क्ोधंक सरकारी अस्पताल के िॉक्टरो ंने दो घंिे तक बार-बार अनुरोि करने के बावजूद बीमार लड़की 

का इलाज नही ंधकया। बताया गया धक जब लड़की की हालत ज्यादा धबगड़ने लगी तो उसके धपता उसे अपनी 

बाइक से एक धनजी अस्पताल ले गए, क्ोधंक सरकारी अस्पताल ने उसे एमु्बलेंस तक उपलब्ध नही ंकरवाई। 

आयोग ने अवलोकन धकया धक अगर यह खबर सही है तो यह मानव अधिकारो ंके उलं्लघन का गंभीर 

मामला है। इसधलए आयोग ने इस मुदे्द पर उत्तर प्रदेश के मुख्य सधचव को नोधिस जारी कर दो सप्ताह के 

अंदर बीमार लड़की की स्वास्थ्य स्थिधत सधहत धवसृ्तत ररपोिट देने के धलए कहा है। 

उले्लखनीय है धक 14 अगस्त को प्रकाधशत एक मीधिया ररपोिट के अनुसार, पीधड़त पररवार धसतापुर धजले 

में अपने गांव से लखनऊ के बक्शी का तालाब (बीकेिी) के्षत्र में स्थित सरकारी रामसागर धमश्रा सौ-शय्या 

संयुक्त अस्पताल में पीधलया से पीधड़त लड़की का इलाज कराने के धलए पहंचे िे। 

अस्वीकरण: यह नू्यज़ ऑिो फीि्स द्वारा स्वतः  प्रकाधशत हई खबर है। इस नू्यज़ में BhaskarHindi.com 

िीम के द्वारा धकसी भी तरह का कोई बदलाव या पररवतटन (एधिधिंग) नही ंधकया गया है| इस नू्यज की एवं 

नू्यज में उपयोग में ली गई सामधियो ंकी समू्पणट जवाबदारी केवल और केवल नू्यज़ एजेंसी की है एवं इस 

नू्यज में दी गई जानकारी का उपयोग करने से पहले संबंधित के्षत्र के धवशेषज्ञो ं(वकील / इंजीधनयर / ज्योधतष 

/ वासु्तशास्त्री / िॉक्टर / नू्यज़ एजेंसी / अन्य धवषय एक्सपिट) की सलाह जरूर लें। अतः  संबंधित खबर एवं 

उपयोग में धलए गए िेक्स्ट मैिर, फोिो, धवधियो एवं ऑधिओ को लेकर BhaskarHindi.com नू्यज पोिटल 

की कोई भी धजमे्मदारी नही ंहै| 
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The Indian Awaaz 

“सरकारी अस्पताल की लापरवाही ने बच्ची की जान जोखिम में डाली, NHRC ने यूपी सरकार से 

जवाब तलब ककया” 

https://theindianawaaz.com/%E0%A4%B8%E0%A4%B0%E0%A4%95%E0%A4%BE%

E0%A4%B0%E0%A5%80-

%E0%A4%85%E0%A4%B8%E0%A5%8D%E0%A4%AA%E0%A4%A4%E0%A4%BE

%E0%A4%B2-%E0%A4%95%E0%A5%80-

%E0%A4%B2%E0%A4%BE%E0%A4%AA%E0%A4%B0%E0%A4%B5/ 

 Aug 23, 2025 

लखनऊ/नई दिल्ली: 

उत्तर प्रिेश की स्वास्थ्य व्यवस्था पर गहरी चोट पहुँचाने वाली एक च ौंकाने वाली घटना सामने आई है। राष्ट्र ीय 

मानवादिकार आयोग (एनएचआरसी) ने लखनऊ के एक सरकारी अस्पताल में बच्ची को इलाज से वौंदचत 

दकए जाने की मीदिया ररपोटट पर स्वतः  सौंज्ञान दलया है। 

मीदिया ररपोटों के अनुसार, सीतापुर द़िले से बच्ची के माता-दपता उसे पीदलया के इलाज के दलए लखनऊ 

स्स्थत रामसागर दमश्रा स -दबस्तरीय सौंयुक्त अस्पताल (बक्शी का तालाब) लेकर पहुँचे थे। लेदकन अस्पताल 

के िॉक्टरोौं ने िो घौंटे तक इलाज करने से इनकार कर दिया और बच्ची की हालत लगातार दबगड़ती रही। 

बाप ने मोटरसाइदकल पर पहुँचाया दनजी अस्पताल 

सरकारी अस्पताल ने यहाुँ तक दक एमु्बलेंस तक उपलब्ध नही ौं कराई। मजबूरन दपता को बच्ची को अपनी 

मोटरसाइदकल पर दबठाकर एक दनजी अस्पताल ले जाना पड़ा। यह दृश्य केवल पररवार के ििट  की कहानी 

नही ौं बस्ि सरकारी स्वास्थ्य तौंत्र की दनमटमता और असौंवेिनशीलता को उजागर करता है। 

एनएचआरसी की सख़्ती 

आयोग ने कहा है दक यदि ररपोटट सच सादबत होती है, तो यह मानवादिकारोौं का गौंभीर उल्लौंघन है। आयोग 

ने उत्तर प्रिेश के मुख्य सदचव को नोदटस जारी कर िो हफ़्ोौं के भीतर दवसृ्तत ररपोटट माुँगी है। इस ररपोटट में 

बच्ची की वतटमान स्स्थदत और अस्पताल के रवैये पर स्पष्ट् जवाब िेना होगा। 

राजनीदतक और सामादजक नारा़िगी 

यह घटना ऐसे समय सामने आई है जब राज्य में चुनावी माह ल बनना शुरू हो चुका है। दवपक्ष पहले से ही 

सरकार पर स्वास्थ्य सेवाओौं की बिहाली को लेकर हमलावर है। राजिानी लखनऊ में घदटत यह घटना 

सवाल उठाती है दक अगर हालात यहाुँ ऐसे हैं, तो छोटे कस्ोौं और गाुँवो ौं में मरीजोौं की हालत कैसी होगी? 

बड़ी तस्वीर 

यूपी समेत िेश के कई दहस्ोौं में करोड़ोौं लोग आज भी सरकारी अस्पतालोौं पर दनभटर हैं। लेदकन बार-बार 

सामने आने वाली लापरवाही, अव्यवस्था और जवाबिेही की कमी लोगोौं का दवश्वास तोड़ रही है। दनजी 

अस्पतालोौं की ओर मजबूरी में ि ड़ने वाले गरीब और मध्यमवगीय पररवार क़िट और सौंकट में िूब जाते हैं। 
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आने वाले चुनावोौं में बनेगा मुद्दा 

दवशेषज्ञोौं का मानना है दक यह घटना स्वास्थ्य व्यवस्था की जजटर हालत को दिर से सुस्खटयोौं में ले आई है। 

चुनावी ि र में यह मामला सरकार के कामकाज और जनता के बुदनयािी अदिकारोौं पर बड़ा सवाल बन 

सकता है। 

सरकार की अगली चाल पर ऩिरें  

अब सबकी दनगाहें इस बात पर हैं दक उत्तर प्रिेश सरकार िोदषयोौं पर कारटवाई करती है या दिर इसे मह़ि 

एक ‘अलग-थलग घटना’ बताकर टालने की कोदशश करेगी। लेदकन इतना तय है दक यह मामला जनता 

और राजनीदत िोनोौं को झकझोर चुका है और स्वास्थ्य सुिार की तात्कादलक ़िरूरत को सामने लाता है। 
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Amar Ujala 

Lucknow News: बच्ची के इलाज से इन्कार करने पर एनएचआरसी ने माांगी ररपोर्ट 

https://www.amarujala.com/lucknow/nhrc-sought-a-report-on-the-refusal-to-treat-the-

girl-child-lucknow-news-c-13-1-lko1110-1349903-2025-08-23 

लखनऊ बू्यरो | Updated Sat, 23 Aug 2025 02:52 AM IST 

लखनऊ। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने बख्शी का तालाब स्थित रामसागर धमश्र अस्पताल 

में सीतापुर के मछरेहटा धमश्रीपुर धनवासी पीधलया से पीध़ित बच्ची कोमल का इलाज करने से इन्कार करने 

की खबर का स्वतः  संज्ञान लेकर मुख्य सधचव से दो सप्ताह में ररपोटट तलब की है। आयोग ने बच्ची के स्वास्थ्य 

की जानकारी भी मांगी है। 

 

दरअसल, आयोग ने 14 अगस्त को अमर उजाला में प्रकाधित खबर का स्वतः  संज्ञान धलया है, धजसमें बताया 

गया िा धक कोमल की मां सुनीता और धपता को उन्हें एक धनजी अस्पताल ले जाने के धलए मजबूर होना प़िा, 

क्ोधंक अस्पताल के डॉक्टरो ं ने दो घंटे तक बार-बार अनुरोि करने के बावजूद कोमल का इलाज नही ं

धकया। ऐसे में मां बेटी का धसर गोद में लेकर अस्पताल के बरामदे में बैठी रही िी।ं 

जब उसकी हालत धबग़िी, तो धपता अपनी बाइक पर बैठाकर धनजी अस्पताल ले गए, उन्हें एंबुलेंस तक 

उपलब्ध नही ंकराई गई िी। आयोग का कहना है धक यह मानव अधिकारो ंके उलं्लघन का गंभीर मुद्दा है। 
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Deshbandhu 

एनएचआरसी ने सरकारी अस्पताल में लड़की का इलाज करने से मना करने पर ललया स्वतः  संज्ञान 

https://deshbandhump.com/%E0%A4%8F%E0%A4%A8%E0%A4%8F%E0%A4%9A%

E0%A4%86%E0%A4%B0%E0%A4%B8%E0%A5%80-%E0%A4%A8%E0%A5%87-

%E0%A4%B8%E0%A4%B0%E0%A4%95%E0%A4%BE%E0%A4%B0%E0%A5%80-

%E0%A4%85%E0%A4%B8%E0%A5%8D%E0%A4%AA%E0%A4%A4/ 

by देशबनु्ध |  August 22, 2025 in राष्ट्र ीय  

नई ददल्ली, 22 अगस्त (आईएएनएस)। राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने उत्तर प्रदेश के 

लखनऊ स्थित एक सरकारी अस्पताल में एक बीमार लड़की का इलाज करने से मना करने की खबर पर 

स्वतः  संज्ञान दलया। आयोग ने राज्य के मुख्य सदचव को नोदिस जारी कर दो सप्ताह के अंदर मामले पर 

दवसृ्तत ररपोिट देने के दलए कहा। 

एनएचआरसी ने एक मीदिया ररपोिट पर स्वतः  संज्ञान दलया है, दजसमें कहा गया दक उत्तर प्रदेश की राजिानी 

लखनऊ में एक बीमार लड़की के माता-दपता को उसे एक दनजी अस्पताल में ले जाने के दलए मजबूर होना 

पड़ा, क्ोदंक सरकारी अस्पताल के िॉक्टरो ंने दो घंिे तक बार-बार अनुरोि करने के बावजूद बीमार लड़की 

का इलाज नही ंदकया। बताया गया दक जब लड़की की हालत ज्यादा दबगड़ने लगी तो उसके दपता उसे अपनी 

बाइक से एक दनजी अस्पताल ले गए, क्ोदंक सरकारी अस्पताल ने उसे एमु्बलेंस तक उपलब्ध नही ंकरवाई। 

आयोग ने अवलोकन दकया दक अगर यह खबर सही है तो यह मानव अदिकारो ंके उलं्लघन का गंभीर 

मामला है। इसदलए आयोग ने इस मुदे्द पर उत्तर प्रदेश के मुख्य सदचव को नोदिस जारी कर दो सप्ताह के 

अंदर बीमार लड़की की स्वास्थ्य स्थिदत सदहत दवसृ्तत ररपोिट देने के दलए कहा है। 

उले्लखनीय है दक 14 अगस्त को प्रकादशत एक मीदिया ररपोिट के अनुसार, पीदड़त पररवार दसतापुर दजले 

में अपने गांव से लखनऊ के बक्शी का तालाब (बीकेिी) के्षत्र में स्थित सरकारी रामसागर दमश्रा सौ-शय्या 

संयुक्त अस्पताल में पीदलया से पीदड़त लड़की का इलाज कराने के दलए पहंचे िे। 

–आईएएनएस 
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nhrc.nic 

NHRC takes suomotu cognizance of the reported cremation of a man's body by 

GRP in Agra, Uttar Pradesh after family members fail to turn up from Giridih, 

Jharkhand 

https://nhrc.nic.in/media/press-release/nhrc-takes-suomotu-cognizance-reported-

cremation-mans-body-grp-agra-uttar 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC takes suo motu cognizance of the reported cremation of a man's body by GRP in 

Agra, Uttar Pradesh after family members fail to turn up from Giridih, Jharkhand 

Family members claim: They had no sufficient money and only a days' time to reach there 

before his cremation 

They performed the last rites with his effigy 

GRP claims: The family initially failed to identify the victim and later 

declined to come despite being promised to arrange and pay for their travel 

The Commission issues notices to the Chief Secretary and the DGP, Uttar Pradesh, 

calling for a detailed report on the matter within two weeks 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a man, found dead in a general compartment of a train at a railway 

station in Agra, Uttar Pradesh, was cremated amidst counter claims, with the Government 

Railway Police (GRP) saying that the family refused to identify the body and receive it 

and the family maintaining that they could not reach Agra from Giridih, Jharkhand in just 

a day to receive his body. Later, the family performed the last rites with his effigy. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary 

and the Director General of Police, Uttar Pradesh, calling for a detailed report on the 

matter within two weeks. 

Issuing the notices, the Commission referred to its Advisory- 2021 for protecting the rights 

of the dead by upholding their dignity. It emphasised that the right to life, fair treatment 

and dignity, derived from Article 21 of the Constitution of India, extends not only to living 

persons but also to their dead bodies. 

According to the media report, carried on 14th August, 2025, the family claimed that the 

police called and informed about the death and gave one day to collect the body before 

it was sent for post-mortem and cremated locally. But they did not have enough money 
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to go there. Still, two men tried to go to Agra but lost their way while changing trains at 

Dhanbad and came back. The family of the deceased is reportedly asking as to why the 

body of the deceased could not be sent to Jharkhand. Reportedly, the GRP claimed that 

the force had asked someone in the family to come down to identify the body, even 

promising to arrange and pay for their return travel to Agra, but they declined. 

***** 
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Times of India 

NHRC notice to CS, DGP after GRP cremates J’khand man without kin’s presence 

https://timesofindia.indiatimes.com/city/agra/nhrc-notice-to-cs-dgp-after-grp-cremates-

jkhand-man-without-kins-presence/articleshow/123460174.cms 

Aug 22, 2025, 11.22 PM IST 

Agra: National Human Rights Commission (NHRC) on Friday sought a report within two 

weeks from UP chief secretary and DGP after taking suo motu cognisance of reports that 

a man from Giridih in Jharkhand had been cremated by Government Railway Police 

(GRP) in Agra even as his impoverished family tried to reach the UP city for his last rites. 

The dead man's kin failed to arrive from Giridih to claim the body as they didn't have 

enough time or money for the journey. 

Issuing notices to the top govt officials, NHRC referred to its Advisory-2021 for "protecting 

rights of the dead by upholding their dignity". It emphasised that the right to life, fair 

treatment and dignity, derived from Article 21 of the Constitution, extends not only to living 

persons but also to the dead. 

"The commission has observed that contents of news reports, if true, raise serious issues 

of human rights violation," NHRC said in a statement. 

The matter was reported by TOI in its Aug 15 edition. Notably, on Aug 5, Sitaram Yadav, 

49, was found dead on a Bengal-bound train at Agra Fort station. Police then alerted his 

relatives. 

Sitaram's nephew Rajendra Yadav told TOI over phone that police informed them about 

the death and gave them 72 hours to collect the body before it was sent for post-mortem 

and cremated locally. "But we did not have enough money to go there. Still, two men tried 

to go to Agra but lost their way while changing trains at Dhanbad and came back," 

Rajendra said. 

Speaking to TOI over phone, Sitaram Yadav's wife, Sumati Yadav, said, "I welcome 

NHRC's decision to take suo motu cognisance of the issue. I also request NHRC to 

direct the govt to compensate me. I have three children, and two of them are girls. How 

will I arrange for their education and marriage? We live in a dilapidated house, and 

rainwater leaks through the roof. We need help from the authorities 
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NHRC takes suo motu cognizance of the reported death of a man after severe 

beating in public by a group of people in Jalgaon district, Maharashtra 

https://nhrc.nic.in/media/press-release/nhrc-takes-suo-motu-cognizance-reported-death-

man-after-severe-beating-public 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC takes suo motu cognizance of the reported death of a man after severe beating in 

public by a group of people in Jalgaon district, Maharashtra 

Issues notices to State Chief Secretary and the Director General of Police calling for a 

detailed report within two weeks 

The report expected to include the status of the investigation, as well as, compensation, 

if any, paid to the next of kin of the victim 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of a media report that a 21-year-old man died after severe beating in public by a group of 

people in a village in Jalgaon district, Maharashtra on 11th August, 2025. Reportedly, the 

victim was sitting at a cafe with a girl belonging to a different community when a group of 

8-10 men confronted him and after seeing a photograph in his mobile phone, started 

assaulting him. The perpetrators dragged the man to his village and continued to beat 

him while parading through the streets before leaving him near his house severely injured. 

The Commission has observed that the contents of the news report, if true, raise serious 

issues of violation of human rights. Therefore, it has issued notices to the Chief Secretary 

and the Director General of Police, Maharashtra, calling for a detailed report on the matter 

within two weeks. The report is expected to include the status of the investigation, as well 

as compensation, if any, paid to the next of kin of the victim. 

According to the media report, carried on 13th August, 2025, the family members of the 

victim were also assaulted when they tried to save him. Reportedly, the severely injured 

victim was rushed to the hospital where the doctors declared him dead on arrival. 

***** 
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The Week 

NHRC notice to Maha govt DGP over death of man beaten up in public in Jalgaon 

https://www.theweek.in/wire-updates/national/2025/08/22/del81-nhrc-mh-man.html 

PTI Updated: August 22, 2025 23:20 IST 

New Delhi, Aug 22 (PTI) The National Human Rights Commission on Friday said it has 

issued notices to the Maharashtra government and the state's police chief over reports 

that a 21-year-old man died after being allegedly beaten up in public by a group of people 

in a village in Jalgaon district. 

    Reportedly, the victim was sitting at a cafe with a young female person belonging to a 

different community when a group of 8-10 men confronted him, and after seeing a 

photograph in his mobile phone, "started assaulting him", the National Human Rights 

Commission said in a statement. 

     The perpetrators allegedly dragged the man to his village and continued to beat him 

up while parading through the streets, before leaving him near his house severely injured, 

it said. 

    The NHRC has taken "suo motu cognisance of a media report that a 21-year-old man 

died after severe beating in public by a group of people in a village in Jalgaon district, 

Maharashtra, on August 11". 

    The commission has observed that the content of the news report, if true, raises serious 

issues of violation of human rights. 

    Therefore, it has issued notices to the chief secretary and the director general of police 

of Maharashtra, seeking a detailed report in two weeks. The report is expected to include 

the status of the investigation as well as compensation, if any, paid to the next of kin of 

the victim, the statement said. 

    According to the media report published on August 13, the family members of the victim 

were also allegedly assaulted when they tried to save him. Reportedly, the severely 

injured victim was rushed to a hospital where the doctors "declared him dead on arrival", 

it said. 

    In another statement, the NHRC said it has taken suo motu cognisance of a "reported 

cremation of a man's body" by Government Railway Police (GRP) personnel in Agra, 

Uttar Pradesh, after family members allegedly "failed to turn up" from Giridih in Jharkhand. 

    The GRP has claimed that the family "refused" to identify the body and receive it, while 

the family members have maintained that they "could not reach" Agra from Giridih in just 

a day's time to receive his body, the rights panel said. 

    Later, the family performed the last rites with his effigy, the statement said. 

    The commission has issued notices to the chief secretary and the director general of 

police of Uttar Pradesh, seeking a detailed report on the matter within two weeks. 

    Issuing the notices, the commission referred to its 2021 advisory for protecting the 

rights of the dead by upholding their dignity. It emphasised that the right to life, fair 

treatment and dignity, derived from Article 21 of the Constitution of India, extends not only 

to living persons but also to their dead bodies. 
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    According to the media report carried on August 14, the family claimed that the police 

called and informed about the death and "gave one day to collect the body before it was 

sent for post-mortem and cremated locally", it said. 

    "But they did not have enough money to go there. Still, two men tried to go to Agra, but 

lost their way while changing trains at Dhanbad and came back. The family of the 

deceased is reportedly asking as to why the body of the deceased could not be sent to 

Jharkhand," the NHRC said. 

    Reportedly, the GRP claimed that the force had asked someone in the family to come 

down to identify the body, and even had promised to arrange and pay for their return 

travel to Agra, but "they declined", it said. 

    In a separate statement, the NHRC said it has taken suo motu cognisance of a media 

report that in Lucknow, parents of an ailing girl were allegedly forced to rush her to a 

private hospital after the doctors at a government-run hospital "did not provide" her any 

treatment, despite repeated requests for two hours. 

    Reportedly, when her condition deteriorated, the father carried her on his motorcycle 

to a private hospital as the government hospital did not even provide an ambulance, it 

said. 

    The commission has issued a notice to the chief secretary of Uttar Pradesh, seeking a 

detailed report in two weeks, including the health status of the ailing girl. 

    According to the media report carried on August 14, the aggrieved family had travelled 

all the way from their village in Sitapur district to the government-run Ramsagar Mishra 

100-Bed Combined Hospital in Bakshi Ka Talaab area of Lucknow for the medical 

treatment of the girl suffering from jaundice, it said. 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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Devdiscourse 

Human Rights Under Siege: NHRC Takes Action on Recent Atrocities 

The National Human Rights Commission has issued notices to the governments of 

Maharashtra and Uttar Pradesh after reports of human rights violations. A man was 

beaten to death in Jalgaon, and another body was allegedly cremated without family 

consent in Agra. NHRC demands detailed reports within two weeks. 

https://www.devdiscourse.com/article/law-order/3591267-kickback-scandal-rocks-

argentine-administration-amid-election-countdown 

Devdiscourse News Desk | New Delhi | Updated: 22-08-2025 23:28 IST | Created: 22-08-

2025 23:28 IST 

The National Human Rights Commission has intervened in two alarming cases of alleged 

human rights violations, highlighting the urgent need for accountability and justice. In 

Maharashtra, a 21-year-old man reportedly died after being brutally assaulted by a group 

in Jalgaon district. The NHRC has demanded a thorough investigation into the matter. 

In a separate case in Uttar Pradesh, the family of a deceased man claimed they were 

unable to retrieve his body for cremation, leading to its unauthorized cremation by 

Government Railway Police in Agra. The NHRC has sought a detailed report on this 

incident, as well as clarification on the police's actions. 

Additionally, a case of medical negligence has surfaced in Lucknow, where a young girl 

allegedly received inadequate hospital care, prompting her parents to seek assistance at 

a private facility. The NHRC has requested an explanation from the state's chief secretary 

on the neglect reported at the government hospital. 

(With inputs from agencies.) 
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PTI 

NHRC notice to Maha govt, DGP over death of man beaten up in public in Jalgaon 

https://www.ptinews.com/story/national/nhrc-notice-to-maha-govt,-dgp-over-death-of-

man-beaten-up-in-public-in-jalgaon/2847443 

NEW DELHI: (Aug 22) The National Human Rights Commission on Friday said it has 

issued notices to the Maharashtra government and the state's police chief over reports 

that a 21-year-old man died after being allegedly beaten up in public by a group of people 

in a village in Jalgaon district.  

Reportedly, the victim was sitting at a cafe with a young female person belonging to a 

different community when a group of 8-10 men confronted him, and after seeing a 

photograph in his mobile phone, "started assaulting him", the National Human Rights 

Commission said in a statement. 

The perpetrators allegedly dragged the man to his village and continued to beat him up 

while parading through the streets, before leaving him near his house severely injured, it 

said 
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Jagran 

महाराष्ट्र  में पिटाई में हुई युवक की मौत िर मानवापिकार आयोग ने माांगी ररिोटट, िुपिस महापनदेशक 

को भेजा नोपटस 

महाराष्ट्र  के जलगाांव जजले में एक समूह द्वारा एक युवक को पीट-पीट कर मार डालने की घटना पर 

मानवाजिकार आयोग ने स्वत सांज्ञान लेते हुए राज्य के मुख्य सजिव एवां पुजलस महाजनदेशक को नोजटस 

भेजकर दो सप्ताह में ररपोटट माांगी है। घटना 11 अगस्त 2025 की है। सुलेमान खान एक कैफे में बैठकर 

जकसी लड़की से बात कर रहा था तभी उस पर हमला हुआ। 

https://www.jagran.com/news/national-human-rights-commission-sought-a-report-on-

the-death-of-a-youth-due-to-beating-in-maharashtra-24022009.html 

By Jagran NewsEdited By: Jeet KumarUpdated: Sat, 23 Aug 2025 02:29 AM (IST) 

HighLights 

आयोग ने मुख्य सजिव एवां पुजलस महाजनदेशक को भेजा नोजटस 

8-10 लोगोां के एक समूह ने सुलेमान को पीटा था 

 राज्य बू्यरो, मुांबई। महाराष्ट्र  के जलगाांव जजले में एक समूह द्वारा एक युवक को पीट-पीट कर मार डालने 

की घटना पर मानवाजिकार आयोग ने स्वत: सांज्ञान लेते हुए राज्य के मुख्य सजिव एवां पुजलस महाजनदेशक 

को नोजटस भेजकर दो सप्ताह में ररपोटट माांगी है। 

यहाां से शुरू हुई थी लड़ाई 

घटना 11 अगस्त, 2025 की है। जलगाांव जजले के बेटावाड़ खुदट  गाांव का रहनेवाला सुलेमान खान पुजलस 

भती परीक्षा का फामट भरने जामनेर शहर गया था। वहाां वह एक कैफे में बैठकर जकसी लड़की से बात कर 

रहा था, तभी 8-10 लोगोां के एक समूह ने उसे घेर जलया और मारना शुरू कर जदया। 

वहाां पीटने बाद हमलावार उसे अपने साथ उसके गाांव ले गए और वहाां भी लोहे की राड और डांडोां से उसे 

पीटते रहे। सुलेमान के पररवारवालोां द्वारा उसे छुड़ाने की कोजशश करने पर उन्ोांने उसके पररवार वालोां को 

भी मारा। बुरी तरह पीटे जाने के बाद घायल सुलेमान को जब अस्पताल ले जाया गया, तो डॉक्टरोां ने उसे 

मृत घोजित कर जदया। 

पुजलस ने इस मामले में िार लोगोां को जगरफ्तार जकया 

पुजलस ने इस मामले में िार लोगोां को जगरफ्तार जकया था। पुजलस के अनुसार, यह मामला जकसी पुरानी 

दुश्मनी से जुड़ा हुआ है। 

युवक की मौत का समािार अखबारोां में प्रकाजशत होने के बाद राष्ट्र ीय मानवाजिकार आयोग ने स्वत: सांज्ञान 

लेते हुए कहा है जक यजद समािार ररपोटट की सामग्री सत्य है, तो यह मानवाजिकारोां के उल्लांघन का गांभीर 

मामला है। 

महाराष्ट्र  के मुख्य सजिव और पुजलस महाजनदेशक को नोजटस जारी 
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इसजलए आयोग ने महाराष्ट्र  के मुख्य सजिव और पुजलस महाजनदेशक को नोजटस जारी कर दो सप्ताह के 

भीतर मामले पर जवसृ्तत ररपोटट माांगी है। ररपोटट में जाांि की स्थथजत और मृतक के पररवार को जदए गए 

मुआवजे (यजद कोई हो) का जववरण शाजमल होना अपेजक्षत है। 
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Amar Ujala 

Maharashtra News: जलग ांव में युवक की पिट ई िर NHRC ने सरक र से जव ब म ांग ; CM 

फडणवीस प ांदे-अपजत िव र से पमले 

https://www.amarujala.com/india-news/maharashtra-updates-jalgaon-nhrc-thane-

mumbai-palghar-pune-education-politics-crime-and-other-news-in-hindi-2025-08-23 

नू्यज डेस्क, अमर उजाला। Published by: ज्योति भास्कर Updated Sat, 23 Aug 2025 01:33 AM 

IST 

: अमर उजाला 

राष्ट्र ीय मानवातिकार आयोग (NHRC) ने महाराष्ट्र  के जलगाांव में 21 वर्षीय युवक की तिटाई से हुई मौि िर 

राज्य सरकार और िुतलस महातनदेशक को नोतटस जारी तकया है। युवक को अलग समुदाय की युविी के 

साथ देखे जाने िर 8-10 लोगोां ने साववजतनक रूि से िीटा और गांभीर हालि में घर के िास छोड़ तदया। बाद 

में युवक की अस्पिाल में मौि हो गई। आयोग ने यूिी के में आगरा में सरकारी रेल िुतलस (जीआरिी) द्वारा 

एक शव के अांतिम सांस्कार तकए जाने का भी सांज्ञान तलया है। इस मामले में झारखांड तनवासी व्यक्ति के शव 

का यूिी में िररजनोां की अनुिक्तथथति में ही अांतिम सांस्कार कर तदया गया। एक अन्य मामला लखनऊ में 

बीमार बच्ची को सरकारी अस्पिाल में उिचार न तमलने का है। आयोग ने इन मामलोां का भी सांज्ञान तलया 

है। 

CM फडणवीस एकनाथ तशांदे-अतजि िवार से तमले 

महाराष्ट्र  के मुख्यमांत्री देवेंद्र फडणवीस ने शुक्रवार को उिमुख्यमांतत्रयोां अतजि िवार और एकनाथ तशांदे के 

साथ बैठक की। सूत्रोां के अनुसार, बैठक में कोई अन्य कैतबनेट मांत्री मौजूद नही ां था। इसमें आगामी गणेश 

उत्सव की िैयाररयोां, िीन साल से लांतबि थथानीय तनकाय चुनावोां, महायुति गठबांिन में िालमेल और राज्य 

सांचातलि तनगमोां के बांटवारे के मसौदे िर चचाव हुई। थथानीय तनकाय चुनाव इस वर्षव के अांि िक होने की 

सांभावना है। 
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The Print 

महाराष्ट्र  के जलगाांव में सरेआम पीटे गए व्यक्ति की मौत पर एनएचआरसी ने स्वत: सांज्ञान ललया 

https://hindi.theprint.in/india/nhrc-takes-suo-motu-cognizance-of-death-of-man-who-

was-beaten-up-in-public-in-jalgaon-maharashtra/858832/ 

भाषा | 23 August, 2025 01:03 am IST 

नयी दिल्ली, 22 अगस्त (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने शुक्रवार को उन ररपोर्ट के 

बाि महाराष्ट्र  सरकार और राज्य पुदिस प्रमुख को नोदर्स जारी दकया, दजनमें कहा गया है दक जिगाांव दजिे 

के एक गाांव में 21 वषीय एक युवक की कदित तौर पर सावटजदनक रूप से दपर्ाई के बाि मृतु्य हो गई। 

आयोग ने एक बयान में कहा दक मीदिया ररपोर्ट के अनुसार, पीद़ित एक कैफे में एक युवती के साि बैठा 

िा जो अिग समुिाय से िी, तभी 8-10 िोगोां के एक समूह ने उसे घेर दिया और उसके मोबाइि फोन में 

एक तस्वीर िेखकर उसकी दपर्ाई शुरू कर िी। 

ररपोर्ट में कहा गया दक दफर आरोदपयोां ने युवक को उसके गाांव की स़िकोां पर घुमाया और दफर उसे बुरी 

से दपर्ने के बाि घायि अवस्िा में उसके घर के पास छो़ि दिया। 

आयोग ने इस मीदिया ररपोर्ट पर स्वतः  सांज्ञान दिया और नोदर्स जारी दकया है। 

बयान के अनुसार, आयोग ने मामिे की गांभीरता को िेखते हुए महाराष्ट्र  के मुख्य सदचव और पुदिस 

महादनिेशक को नोदर्स जारी कर िो सप्ताह में दवसृ्तत ररपोर्ट माांगी है। 

भाषा राखी शफीक 

शफीक 

यह खबर ‘भाषा’ नू्यज़ एजेंसी से ‘ऑर्ो-फीि’ द्वारा िी गई है. इसके कां र्ेंर् के दिए दिदप्रांर् दजमे्मिार नही ां है. 
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महाराष्ट्र  के जलगाांव में सरेआम पीटे गए व्यक्ति की मौत पर एनएचआरसी ने स्वत: सांज्ञान ललया 

https://www.ibc24.in/country/national-human-rights-commission-nhrc-takes-suo-motu-

cognizance-of-the-death-of-a-man-who-was-beaten-up-in-maharashtras-jalgaon-

3220000.html 
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नयी दिल्ली, 22 अगस्त (भाषा) राष्ट्र ीय मानवादिकार आयोग (एनएचआरसी) ने शुक्रवार को उन ररपोर्ट के 

बाि महाराष्ट्र  सरकार और राज्य पुदिस प्रमुख को नोदर्स जारी दकया, दजनमें कहा गया है दक जिगाांव दजिे 

के एक गाांव में 21 वषीय एक युवक की कदित तौर पर सावटजदनक रूप से दपर्ाई के बाि मृतु्य हो गई। 

आयोग ने एक बयान में कहा दक मीदिया ररपोर्ट के अनुसार, पीद़ित एक कैफे में एक युवती के साि बैठा 

िा जो अिग समुिाय से िी, तभी 8-10 िोगोां के एक समूह ने उसे घेर दिया और उसके मोबाइि फोन में 

एक तस्वीर िेखकर उसकी दपर्ाई शुरू कर िी। 

ररपोर्ट में कहा गया दक दफर आरोदपयोां ने युवक को उसके गाांव की स़िकोां पर घुमाया और दफर उसे बुरी 

से दपर्ने के बाि घायि अवस्िा में उसके घर के पास छो़ि दिया। 

आयोग ने इस मीदिया ररपोर्ट पर स्वतः  सांज्ञान दिया और नोदर्स जारी दकया है। 

बयान के अनुसार, आयोग ने मामिे की गांभीरता को िेखते हुए महाराष्ट्र  के मुख्य सदचव और पुदिस 

महादनिेशक को नोदर्स जारी कर िो सप्ताह में दवसृ्तत ररपोर्ट माांगी है। 

भाषा राखी शफीक 

शफीक 
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NHRC takes suo motu cognizance of the reported death of five persons while 

cleaning sewage tanks in GautamBudh Nagar and Sitapur districts of Uttar Pradesh 

https://nhrc.nic.in/media/press-release/nhrc-takes-suo-motu-cognizance-reported-death-

five-persons-while-cleaning-sewage 

Press release 

National Human Rights Commission 

New Delhi: 22nd August, 2025 

NHRC takes suo motu cognizance of the reported death of five persons while cleaning 

sewage tanks in GautamBudh Nagar and Sitapur districts of Uttar Pradesh 

Issues notices to the Chairman, NOIDA Authority, the Commissioner of Police, 

GautamBudh Nagar, DM and SSP, Sitapur, calling for detailed reports within two weeks 

The reports are expected to include the status of the investigation of the cases as well as 

compensation, if any, paid to the NoK of the deceased persons 

The status of the medical treatment of a 10-year-old boy rescued in the Sitapur incident 

also sought 

The National Human Rights Commission (NHRC), India has taken suo motu cognizance 

of media reports about the death of five persons while cleaning sewage tanks in two 

separate incidents in the GautamBudh Nagar and Sitapur districts of Uttar Pradesh. 

Reportedly, two of them died while cleaning the sewage tank at a pumping station of the 

NOIDA authority on 16th August, 2025. The three others died while cleaning a septic tank 

at a residence in Suketha village on 17th August, 2025. 

The Commission has observed that the contents of the news reports, if true, raise serious 

issues of violation of human rights. Therefore, the Commission has issued notices to the 

Chairman, NOIDA Authority and the Commissioner of Police, GautamBudh Nagar in the 

matter related to the incident in NOIDA, and to the District Magistrate and the 

Superintendent of Police on the Sitapur incident, calling for detailed reports within two 

weeks. 

The reports are expected to include the status of the investigation of the cases as well as 

compensation, if any, paid to the NoK of the deceased persons. The status of medical 

treatment being provided to the injured boy in the Sitapur incident has also been sought. 

According to the media reports, the family members of the victims in the NOIDA incident 

have alleged that they were not provided any safety equipment by the contractor, 

although the authorities maintained that the workers were provided with safety equipment. 
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Reportedly, in the Sitapur incident, a 10-year-old boy was sent into the septic tank to 

retrieve a stuck polythene bag. However, when he began to suffocate, the owner of the 

residence pulled the child out and instead attempted himself to remove the polythene but 

lost consciousness. In order to rescue him, his two neighbours entered into the tank one 

after the other, but they also succumbed to the toxic fumes. 

***** 
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